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3 28.6.2001 Learned counsel for the petiticner

* made by the applicants in this C.A. have
been granted by the departmental authorities

has filed a Memo stating that the prayer

We have heard Shri A.K.Mighra,
counsel for the petitioners and Shri Ashok

Mohanty, learned senior counsel for the

respondents. In view of submissions madelaﬂé

both sides, the O.A. is disposed of for
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